
CENTRAL APniNISTRATIVE TRIBUNAL, 3ABALPUR BENCH, 3ABALPUR
Original Application No. bZ6/2a03

Oabalpur this the 30th day of set^beft 2003

Han'blB .nc. Anand ̂ umar Bhatt, Administrative Member
Hon'ble Mr. G. Shanthappa, Oudicial Member

Suresh Chand Gupta,
^  Bon of Shri Shyamlal Gupta,

Aged about 54 years,
Uorking as Pharmacist,
(Under the Scale of 4500-7005, uhich
is corresponding scale of 1550-2200)
In the Health Unit,
Karkhana Sitholi, District- Gualior, APPLICANT

(By Advocate - Ku M. Dadariya)

VERSUS

1. Government of India,
Ministry of Railuay,
Railuay Board, Through-It's Executive,
Director, Pay Commiasion, Railuay
Board, Rail Bhauan, New Delhi.
New Delhi.

2. General Manager, (P)
Central Railuay, C.S.T., Mumbai.

3. BeputyCAO(G),
PA CAO's Office, N.A. Building,
P.N. Road, Mumbai. (M.S.).

4. Q.R.M.(P) Oabalpur,
^est Central Railuay, Oabalpur.

(By Advocate - Shri M.N. Banerjee Standing Counsel of Railu^i,;

ORDER

By Anand Kumar Bhatt, Administrative Member -

The applicant has come before this Tribunal for giving

him higher scale of pay u.e.f. 1.3.1993 with interest and

arrears.

2. The brief facts of this case are that vide Zonal Head

Quarter Central Railuay letter dated 29.9.98 (Annexure-p-l1),

DRM(P) Oabalpur uas directed that as per letter dated

27.1 .93 restructuring is to b>e uorked out on regular cadre

by uhich higher grade is to be given to the applicant.

Kumari M. Dadariya learned counsel states that even after

this letter of 29.9.98, no action has been taken by the



•  ? »

DRn(P) Jabalpur and at this stage she will be satisfied if

the respondents are directed to finalise the matter in a given

time frams.

3. Accordingly the applicant is directed to given a self-

contained representation to C)RI*!(P) Jabalpur, West Central

Railway, 3abalpur(Respondent No.4) enclosing a copy of this

order and that of the said letter of the Zonal Head Quarter

dated 29.9.98(Annexure-P-11) within 15 days from today and

DRP'!(P) Qabalpur shall decide the matter within a period of

3 months after the receipt of such representation from the

applicant. Accordingly the DA is disposed of in limine.

(in Shanthappa
Dutiicial Member

(Anand Kumar Bhatt)
Administrative Member
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